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 have  higher  capital  cost  in  this  country
 than  that  of  other  countries.  When  other

 developing  countries  ask  for  projects  to  be

 put  upin  their  countries,  they  do  not
 have  any  capital  goods  industry,  they  do

 not  have  taxes.  They  ask  for  the  pro-
 jects  on  the  turn-key  basis.  In  fact  some

 foreigners  who  came  to  see  me  the  other

 day  were  ioking  that  they  can  build  plants

 cheaper  in  other  country  any  because  they

 fmport  stationery  and  even  the  pencils.
 The  whole  thing  1s  on  a  turn-key  basis.

 As  faras  the  delay  in  this  project  is

 concerned,  I  would  like  to  answer  Shri

 Jitendra  Prasad’s  question  specifically,

 The  Government  is  happy  with  the  pro-

 gress  made  in  Sawai  Madhopur  and

 Babrala,  But  in  Shabjahanpur  the  pro-

 gress  has  been  a  bit  stow  and  the  Govern-

 ment  is  very  much  concerned  about  this.

 His  statement  is  right  that  :

 “When  the  promoters  were  given
 extension  on  18.3.87,  they  were

 specifically  told  that  no  further

 extension  to  the  validity  of  the

 letter  of  intent  would  be  granted
 unless  speedy  progress  in  the

 implementation  was  made  by

 them,”

 Ther  letter  of  intentis  expiring  on

 20th  February,  1988  and  I  assure  the

 Member  that  take  steps  in  terms  of  paying

 for  the  land,  acqu.ring  the  land  and  sub-

 mitting  their  contracts  to  the  Government,

 we  will  not  renew  the  validity  of  their

 letter  of  intent.

 MR.  DEPUTY  SPEAKER  :  Now,  we

 adjourn  for  lunch  to  re-assemble  at  2,15

 P.M,

 [The  Lok  Sabha  adjourned  for  Lunch  till

 Fifteen  Minutes  past  Fourteen  of  the  clock.]

 ee

 [The  Lok  Sabha  re-assembled  after  Luneh

 at  Seventeen  Minutes  past  Fourteen  of  the

 cloek.  J

 [SHRI  SOMNATH  RATH  jn  the

 Chair]

 Matters  under  278
 Rule  377

 MATTERS  UNDER  RULE  377

 [Translation]

 (i)  Need  to  introduce  a  direct  fast  train

 between  Kanpor  and  Delhi.

 SHRI  JAGDISH  AWASTHI  (Bilhaur)  :

 Mr.
 Chairman  Sir,  Kanpur  is  an  important

 city  not  only  of  Uttar  Pradesh  but  also  of
 our  country.  It  has  its  own  status  trom
 the  point  of  view  of  industry  and  populae
 tion.  The  residents  of  Kanpur  are  very
 dissatisfied  that  no  fast  train  originates
 from  Kanpur  Central  station.  Instead
 they  originate  cisewhere  and  merely  pass
 through  Kanpur,  As  a  result  of  it,  there
 is  always  an  uncertainty  for  residents  of
 Kanpur  1n  matters  of  travel  and  reserva
 tions.  Thousands  of  people  commute
 daily  from  here  on  business  and  Govern.
 ment  work.  The  residents  of  Kanpur  are
 very  happy  to  know  that  in  the  near  futur:
 a  superfast  train  is  being  introduced  bet-
 ween  Delhi  and  Kanpur.  This  will  fulfill
 a  long  standing  demand  of  Kanpur  1651०
 dents.  But  the  people  ofthe  city  are
 dejected  and  dissatisfied  with  the  pews
 that  this  particular  train  wil  not  be  con.
 fined  to  the  Kanpur-Delhi  route.  It  wii!
 also  be  diverted  to  Gwalior  and  Jbansi.
 Hence,  I  strongly  request  the  rail  authori-
 ties  to  run  this  proposed  fast  train  bet-
 ween  Kanpur  and  Delhi  only.  This  will
 provide  people  with  the  facility  of  a  fast
 train  to  the  country’s  capital,  It  will  thus
 satisfy  the  peoples’  long-standing  demand,

 (ii)  Need  for  early  clearance  to  Gajner
 lift  irrigation  project  submitted  by

 Rajasthan  Government.

 SHRI  MANPHOOL  SINGH
 CHAUDHARY  (Bikaner):  There  are
 some  villages  near  the  Indira  Gandhi  Canal
 in  Bikaner  district  where  drinking  water  is
 not  available.  The  water  in  the  wells  is
 saline  and  no  water  is  being  supplied  to
 these  villages  from  the  Indira  Gandbi
 Canal.  In  order  to  provide  water  for
 both  drinking  aod  irrigation  purposes,
 Gajner  and  Kolayat  lift  irrigation  schemes
 were  formulated.  The  foundation  for
 these  lift  irrigation  schemes  was
 laid  in  1983  and  a  survey  was  also

 conducted.  But  the  approval  for  these
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 schemes  has  not  been  received  from  the
 Government.

 This  year  Rajasthan  specially  Bikaner
 District  has  been  affected  by  drought  con-
 ditions,  1f  these  Jift  irrigation  schemes
 are  implemented  in  this  area,  the  menace
 of  drought  can  be  eliminated  for  ever.
 The  first  life  of  the  Gajner  lift  irrigation
 canal  will  be  60  ft.  This  will  provide
 Srrigation  facilities  to  nearly  2  lakh  acres
 of  land  drinking  water  to  villages.  Out
 of  all  the  ॥  irrigation  schemes  formulated
 till  today,  the  Gajner  lift  irrigation  wi!l  be
 most  viable  scheme.  Hence,  I  would  like
 to  request  the  Government  of  India
 to  accord  the  necessary  approval  to
 the  scheme  as  soon as  possible.

 (iii)  Need  to  provide  adequate  financial
 assistance  to  meet  the  situation  cau-

 sed  by  drovght  in  Muzaffarnagar,
 Uttar  Pradesh.

 SHRI  AKHTAR  HASAN  (Kairana) :
 This  year  the  whole  country  is  affected

 by  drought.  The  whole  of  Uttar  Pradesh
 is  also  in  its  grip.  In  this  state  the  dist-
 rict  of  Muzattarnagar  has  been  given  some
 relief  in  lump  sum  to  tackle  the  drought
 situation.  In  this  context  I  would  like
 to  point  out  to  the  Government  that  even
 after  releasing  of  funds  the  farmers  of  my
 area  are  very  distressed.  On  touring  the
 majority  of  my  villages  I  fcund  that  no

 drought-relief  has  been  provided  in  my
 area.  Canals  and  _  wells  have  dried  up,
 At  many  places  water  has  not  been  relea.
 sed  into  small  canals  til  now.  Old  tube.
 wells  bave  not  been  repaired.  In  my  area

 sugarcane  centres  are  also  at  very  far  off

 places.  I  request  the  Government  to

 kindly  ensure  that  relief  is  provided  to  my
 area  at  the  earliest.

 (iv)  Needto  declare  Rajasthan  State
 Highway  No.  17  as  a  National
 Highway.

 SHRI  SHANTI  DHARIWAL  (Kota)  :
 In  Rajasthan  the  city  of  Kota  is  situated
 on  the  Jabalpur-Jaipur  Nationa!  Highway
 No,  12.  The  State  highway  No.  17  con-
 nects  the  city  of  Kota  with  Shivpuri,
 Shivpuri  is  also  situated  on  Delhi-Agra-
 Bombay  National  Highway  No.  3.  In
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 this  way  if  State  Highway  No.  17  is  up«
 graded  then  many  big,  small  and  medium
 cities  as  well  as  people  living  in  viliages
 of  Uttar  Pradesh,  Madhya  Pradesh  and
 Rajasthan  will  be  greatly  benefited,  Keep-
 ing  in  mind  the  heavy  traffic  and  move-
 ment  of  industrial  products  and  foodgrain
 among  big  cities  like  Kota-Gwalior;
 Kanpur-Agra-Lucknow,  Ujjain-Indore.
 Bhopal,  Jaipur  etc.  The  Rajasthan  State

 Highway  No.  17  should  be  upgraded  by
 the  Government.

 (v)  Need  to  open  LPG  agencies  in
 Goada  und  other  Tehsil  Headquar-
 ters  Gonda  District.

 SHR1  DEEP  NARAIN  VAN  (Balram-
 pur):  Even  40  years  after  independence
 there  is  a  district  called  Gonda  in  Uttar
 Pradesh  where  there  is  no  facility  for  the
 sully  of  L  P.G.  (Cooking  Gas).  Adver-
 tisements  are  given,  even  people  are
 selected,  yet  Gonda  has  not  been  given  an
 agency.  Fuel  resources  are  very  scarce
 there.  Felling  of  trees  in  forests  has  been
 restricted.  In  the  situation,  the  L.P.G.,
 the  use  of  which  16  wide  spread  to.day,
 should  be  provided  not  only  in  Gonda
 district  headquarters  but  also  in  5  Tehsil
 headquarters  like  Julsipur,  Utraula,
 Mankapur,  Karnailganj  «nd  Tarabganj.
 This  is  an  old  demand  of  the  masses  which
 shou'd  be  attended  to  and  met  by  the
 Government.

 [English]

 (vi)  Need  to  provide  drilling  rigs  for

 providing  drinking  water  ip

 drought  affected  districts  of  Bhind
 and  Datia  in  Madhya  Pradesh,

 SHRI  KRISHNA  SINGH  (Bhind)  :
 I  would  like  to  draw  the  attention  of  the
 goverpment  and  the  House  to  the  acute
 requirement  of  fast  and  deep  drilling  rigs
 for  providing  drinking  water  in  the
 drought  affected  State  of  Madhya  Pradesh
 particuiarly  in  Bhind  and  Datia  Districts,

 The  hard  stone  structure  in  this  area
 is  such  that  ordinary  drilling  rigs  are  not
 successful.  A  very  few  fast  and  deep
 Grijling  rigs  are  available  with  the
 Government  of  Madhya  Pradesh  which
 are  negligible  in  view  of  the  actual
 requirement.  I,  therefore,  urge  upon  the
 Government  of  India  to  provide  more


